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(b) U so, what measures are being 
taken in this direction;

Ic) whether some erf the State Gov-
ernments have reduced the voting age 
to 18 lor the local administration elec-
tions; and

(d) if so, which are those States?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR); (a) and 
(b ). The question whether the 
miimum voting age for elections 

to Lok Sabha and to the Legis-
lative Assemblies of States should 
be reduced from 21 years to 18 
years has been under Government’s 
consideration, as part of the pro-
posals for comprehensive electoral 
reforms. As the proposals involve 
consideration of important matters 
of policy, Government are likely to 
take some moie time to take deci-
sions thereon, including the propo-
sal for reducing the voting age.

(c) and (d) According to the 
information received from the Slate 
Governments of Andhra Pradesh, 
Bihar, Gujarat, Kerala, Himachal 
Pradesh and Madhya Pradesh have 
reduced the minimum voting age 
for Panchayat elections from 21 
years to 18 years and Andhra Pra-
desh, Gujarat, Kerala, Rajasthan and 
West Bengal have reduced the mini-
mum voting age for elections to 
Municipal Corporations /Municipalities 
from 21 years to 18 years.

Functioning of Special Courts

*8. SHRI N.E. HOIIO Will the Minis-
ter of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that the Spe- 
p a l Courts which were functioning 
during Janata Party regime have been 
held illegal recently; and

(b) if so, the details regarding 
arguments and the number o f  cases 
withdrawn as a result thereof?

THE MINISTER OF LAW, .JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a)
and (b ). Mr. Justice M. L. Jain, 
Judge, Special Court No. 2 in his jud-
gement dated 15-1-1980 on certain 
criminal miscellaneous applications 
filed in Case No. 1 of 1979 and Case 
No. 2 of 1979 held that the Notifica-
tion dated 30th May, 1979 creating 
and establishing the Special Court 
and the declarations and designations 
to try the aforementioned cases, 
were not made in accordance with 
the provisions of the Constitution! 
and were therefore, of no effect and 
conferred no jurisdiction on the 
Court. He accordingly held that the 
Special Court was precluded from 
proceeding further in these cases. 
Shri Justice M. S. Joshi, Judge, Spe-
cial Court No 1 in his judgements 
dated 14-2-1980 (in Case No. 2 of 
1979) and 18-2-1980 (in Case No. 1 
of 1979) gave a similar finding in 
respect of the Notification dated 30th 
May, 1979 creating and establishing 
the Special Courts

None of the cases that wero insti-
tuted in or transferred to the Special 
Courts under section 6 of the Special 
Courts Act 1979, has been with-
drawn.
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asarf Tî ft % vwvfTT % nap #5 ^  s m f  «ft 

fw^R Tf<sir f^sr?ft «fti %
r̂ j f t  fer | f% %?#?

srtftwT«r % fvfhsnirY ?r«rr 33rf irmr r̂
% w<mvh(«mt *Ft ^ n q  stt^ ^  1 fwiR  
ttott finpft t t i  f ^  ^
If fa <rarf| 110-110  $rmrwTY

%  ?r> ^fsref sftr arfl^  % n o - 1 1 0

^ W Ta ^ 5TT STTT fTHCT Wt WVT *W
%?ff % jprt *$&* fa<r% ifhsr ^  

«n?TT I, mm fa^i 1 

Installation of Captive Generating Sets 
by Cement Units

*10. SHREE F. H. MOHSIN: Will
the Minister of ENERGY AND 
IRRIGATION AND COAL be pleased 
to state;

(a) the particulars of the applies- 
tion.3 for installation of captive gene-
rating sets pending m his Ministry- 
submitted by the various Cement 
Units m the private sector;

(b) whether the delay caused in pro«- 
ces»5ing them and issuing +he licences 
has resulted in considerable fall in 
cement production leading to its im-
port against foreign exchange, and

(ci the action which he Droposes to 
take to expedite the disposal of these 
applications and issue licences to the 
parties concerned and grant them prio_ 
rity in the matter of import of the 
plant?

THE MINISTER OF ENERGY AND 
IRRIGATION AND COAL (SHRI 
A B A  GHANI KHAN CHOU- 
DHURI)- (a) Two applications have 
been received in the last two years 
in this Ministry from Cement Units 
m the Private Sector for installation 
of captive generating capacity. They 
are (1) Mysore Cements for 10 MW 
capacity and (11) Associated Cem- 
ment Companies for 25 MW capa-
city.

In the case of Mysore Cements, 
they applied for a captive plant o f 
10 MW, which proposal was examin-
ed in consultation with the various 
authorities concerned. In the mean-
time, after obtaining clearance from 
Karnataka State Electricity Board, 
as required under law, the Company 
has installed a 10 MW set purchased 
from Maharashtra State Electricity 
Board which has been commissioned 
on 26-12-1979. Their application for




